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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:

HYDERABAD
0.A.No.855 OF 1999, DATE OF DRDER:21-§-1999.
BETWEEN:
T.5.M,Prasad. e...Applicant
and |

1. The Divisional Railwgy Managar,
Spouth Central Railway, Vijayawada.

2. The Sr.Divisional Personnel Officer,
South Central Rallway, Vijayawada.

..«e.Raspondants

COUNSEL FOR THE APPLICANT :: Mr.P.Krishna Reddy

COUNSEL FOR THE RESPONDENTS:: Mr.V.Rgjeshwara Rao

CORAM:

THE HON'BLE SRI R.RANGARAJAN,MEMBER (ADMN)

THE HON'BLE SRI B8.S.JAI PARAMESHWAR,MEMBER (JUDL)

: ORDER :

ORAL ORDER (PER HON'BLE SRI B.S.3AI PARAME SHWAR,MEMBER(J) )

Heard Mr.Bheem Singh for Mr.P.Krishna Reddy,
learned Counsel for the Applicant end Mr.V.Rajeshuara-
Rac, learned Stamding Counssl Por the Aespondants.
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2. The applicant in this OA was sslected as

TraPfic Apprentice in the year 1983. He was posted
as Assistant Yard Master in the year 1986. He
gddressed a letter dated:20-11-1997, to the DRM,
South Cantral Railway, Vijayawada, expressing his
willingness to undergo Vacactomy Opsration. Ha was
operated undar requast Por change of catsgory either
as Accounts Clork or Section Controller or Enquiry-
cum-Reservation Clerk with pay protection. His
raquest was not considered by the respondent-

Administration.

3. Hence, he has filed this OA praying for a
direction to the respondents to post the applicant
to the post of Accounts Claerk/Section Controller/
Enquiry-cum-Reservation Clerk(ECRC) immediately for

the post he is eligible.

4, Earlier in a similar OA, the raspondents had
taken a contention that such changse of category cn
undergoing Vacectomy Operation was considered till
August,1996. Subsequentiy,the General Manager held
that rules do not provide for such considaration
excapt the Incentives provided fﬁr undergoing Family
Planning Operations. The Incentive is not providsd
Por changse of category. In that view of the matter

the applicant cannot claim for change of category

on the ground that he under-wvent Vacectomy Operation.
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However, the respondents hava-&sfd
consider the case of ths applicant by registaring

his name in the register for change of category as

Aubmiled
that thay will

requasted by himdn his turn.

Se

In view of the above, the following direction

is given:-

6.

The requast of the applicant for change

of category on acoount of his undergoing
Vacectomy Operation is dismissed. Housver,
the respondenta are directed to register

his name for change of category as desired

by him and consider his nams in accordance

A
with law £:Lhis turn.
A

With the sbove diraction, the OA is disposed

of at the admission state itself. No costs.

AR AME SHUAR ) (R.RANGARAJAN)

MEMBER (JuDL) MEMBER ( ADMN)

a £99.
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DATED:this the 21st day of June,1999

Dictated to stenc in the Open Court iLqéB,
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